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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
original Application No. 179 of 1998
wew Delhi, this the 9th day of October, 1978 /%r

HON?BLE SMT. LAKSHMI SWAMINATHAN, MEMBER (J)
HON’BLE SH. K MUTHUKUMAR, MEMBER (A)

Or. pragati Singh, Aged 25 years,
D/ ah. S P singh, Medical Officer,
Directorate of Health Services, NCT .
afF Delhi. R/0 31, Gvan Kunj, Laxmi
Nagar, Delhi - 110 0%2. , -~ ARPPLICANT .
(By advocate : K N R Pillai)
versus
1. Govt. of NCT of Delhi-through:

The Secretary, (Medical) 5,

Shamnath Marg, Delhi - 110 054.
7. T hs Di%ector of Health Servics

{(Delhi) E-Block. Saraswati

Bhavan, Cannaught Place. New

Delhi. - RESPONDENTS .
(By advocate : Rajinder Pandita) B

O RDER_(ORAL)

Hon’ble Smt. Lakshmi %waminathan, Member (J)
T N
The applicaa% is aggrieved by the action of the
respondants in  not giving her the pay scale ana other
senefits as admissible to Junior Medical Officers (JIMO)

, .
paerforming similar duties because she had been appointed

initially on contract.basis by the OM dated 15.12.1%9%&6

for a period of one year.

Z. %he jribunaly by  order dated 19.1.1%78. has
passed-a status quo order which has been continued till
date. - Learned ocounsel for the respondenté supbmits that
the'applicant ié continuing to'd'scharge her functions as
Maedical Officer with ths respéndents in terms of the
interim order and the conditions laid down in the OM

dated 15.12.17986.
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3. Both the learned counsel foQ'parties submit that

~the facts and issues raised in this OA are similar to the

~

facts ana directions given by the Tribunal in Or. J P

~

Paléé and 0ther§ Vs. govt. of NCT of Delhi & Others (0A

Mo 25647/97) With connected cases wnhich was Jecided DLy
1

Mon’ble Delhi High court in the case of Govt. of NCT &

ore. vs. ©Or. B 5 Chauhan (CHP No. 5641798 with

connected cases including Or. Pali%’s cas@ decided o

11.2.1998.

i

4. in view of thes above, this application is allowed
‘ y L2 .

on the same lines, as was been gawen 1in Or. palia’s case
N .

(Supra). The respondents shall arant the applicant the

Same pay scale and allowances and also tne same benefits

of leave, increment Oon completion of one year. maternity

leave and other vanefits of service conditions, as are

admissible to Medical nfficers appointed on regular basis
in the corresponding pay scalesd. Notwithstanding the
sireak of one or two days in service stipulatsd in her

contract, ABhe shall be deemed to  nave continuad in

6

service from the date of her first appointment till

regular appointment is made by the respondents to this

post in accordance. with the extant rules and
instructions. 1n  the circumstances ~of the.  case,

raspondents shall also consider giving age relaxation to

the applicant in accordance with the rules, if she 1is

+ dated 23.4.1998. This judgement has been upheld by Ha
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|24 é,candidates before UPS@Q#or reguliar appointment; to the

extent of the number of years of service she
on contract/adhoc basis. This shall be
within three months from the date of receipt

this order. No order as to costs.
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(K MU HUKUMAR) (SMT. LAKSHMI
MEMBER (R)

/sunil/

has rendered
implemented
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/LakUZTJE;Aﬁiﬁu%f;;;~

SWAMINATHAN)
MEMBER (J)




